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" CENTRAL ADb’iVENISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR

ORDER SHEET

ORDERS OF THE TRIBUNAL

01.09.2011

OA No. 06/2011 with MA 241/2011

Mr. P.N. Jati, counsel for applicant.
Mr. Mukesh Agarwal, Counsel for respondents.

The respondents have filed MA No. 241/2011 for
placing the order dated 03.08.2011 (Annexure R/1)
whereby the relief claimed by the applicant for grant of 3™

ACP with effect.-from 01.09.2008 has been accepted by the

respondents. ‘The order dated 03.08.2011 is taken on
record The MA is dlsposed of accordmgly

Since the relief- clalmed by the applicant in the OA
has been granted to him, the present OA has become
nfructuous ‘

The OA is also disposed of as having become
mfructuouJ
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